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) "IN THF CENTRAL, ADMINISTRATIVE TRIBUNAJ,JAIPUR. BENCH,JATPUR.
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. Date of Decisicn: ?Six\f{ﬁ-O‘DZ»

oA 71/97.

1.“" LakminSwaroop Sharma, Postai Assistant O/o Head‘Post Office,
h\J ~ L ' Kecta. _ | : ' ' ‘ |
g ‘ .2.  Bhag Chand Verma, Postal ASS]Stant, Head Po=t Cffice, Kota.
) o o Appl:cante,
/ o N Versus - - ,
» 1. "Union of: India‘through Secretary cf Posts, Govt.of India, Dak
‘ " - Bhawan, New Delhi. S - A
2.- . Post Master General (Southern Reglon), Ajmer.
’4 A3." Ch1ef Post Macter General, Rajasthan Circle, Jalpur.
‘; —_ : 4. . Sr. Supdt of Post Ofches, Kota Jn., Kota.-. ‘
: ' : '5.; Balbir Slngh Chaudhary, Pcstal Assistant under Head Post
Mester, Sri Ganganagar. RN f |
S " ) o f ' - o " ... Respondents
Q o . CORAM' ‘ ) R h | o
HON'BLE MR.A. p. 'NAGRATH, ADM.MEMBER !
HON'BI_E MR.J. K KAUSHIK, JUDL, ME‘MBER
For the Bpplicants, ' Ciee Mr. Rajveer Sharma -
For the Bespondents . ..o Mr.R.L.Agarwal, proxy counsel

for Mr.Bhanwar Bagri
.~ .

ORDER. ‘
PER HON'BLF MR.A.P.NAGRA‘IH; ADM.MEMBER
! » ' ’ The two aoplicants’ of 'this OA were ihitially' appointed as
Postal Assistants on 9.11.72 and 16.3.72 resﬁectively.- In due ccurse,
theycame to'be'promotedsto the post of UDC (SBCOj A Time Bcund -One
- Promction (TBOP) Scheme was introduced by the reepondents on 30.11.83,
" which wes made applicable tc the staff of Postal Wing and not te SBCO«
A Biennjel Cadre Review (RCR) Scheme was introduced v1de/1etters cdated -
26.7.91; *11.10.91 and 22.7.93 with a view to prov}de promotional
prospects'to the'employeea of the Department of Posté.' As per these
schemes, the off"icialc -who complete prescrlbed Tength of service
satlefactcrlly in the grades, are placed in the next h]gher gradei
' When the appdlcant dlacovered that their erstwhile jun1or= have been
-considered e11g1ble for TBOP, they submltted a repreeentatlon dated
21.5.96 clalmlng benefit of higher .scale of Re.1400-2300, w.e.f.
4.12.88 ﬁn.respect'of appLjoant No.l i.e.” Laxman Swaroop Sharma, and
16.3.83 in respect of applicant No.2 i.e. Bhag Chand‘VernB. By the'
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anmqned order dated 6 5 96 (Ann.A/1) the applicants were informed
that since they belong tc the cadre\of Postal Acsi stante (SBCO) , which

is not 1nterchangeab1e w1th Postal As51stants (Post ‘Offices), hence
the questlon of repatrlatlon cannot be con=1dered. By f111nq thls ‘B,
the applicants have nade a prayer that the recpondente berdirected to
repatrlate them in. the service of. Post Offices, where they orlglnally
belonced and they may be permltted te get the1r =en10r1ty' and pay

fixation 1n that Wing.

i

2; ¢ - We, have heard the learned counsel .for the partles and also
perused the reply f11ed by “the respondents and the var10u= crders

relatlng tc TBOP and BCR, as brought on record.

3. \ The main ground on whloh the clalm of the appllcantc has been

denied by the respondents is that the TROP Scheme of 30.11.83 wa= not
appl1cable to SBCO* ng.< For SBCO, the - =cheme was extended only
w.e.f. 1 8 91. This scheme prov:de for obta1n1ng optlons from the
enployees as to whether they would 11ke to opt for this scheme or to
opt ;or the oldzUDC_cadre., Both the appllcant= clearly opted the TBOP
Scheme'which became applicable to SBCO W1ng w.e.f.-1.8.91. Since the

applicants made a ch01ce on their own, now they cannot seek re11ef for -

-

. going back to to the:r cld cadre .of UDC in the Post Offlce.

v

4, '/ The learned counsel for the appllcant reiterated . the stand of

. the appl:cants as per theJr averments in the- OA The applicants nade

out a case that “vide letter dated 8.2. 96 TROP/BCR Schemes were

mod1f1ed and this clearly previde for extendlng the beneflt to the

senioérs so.long as thevjunlors “availed the benefits. The conténtion

of the applicants>was'since'their’iuniors in the Post Offices havé

been given 'the benef:t of these schemes w.e. £. 1983, they are also
eJmllarly entitled. The 1earned counsel for the respondents defended
the case of the respondent= by saylnq that the letter dated 8.2. 96 did
not create any rlght 1n favour of the appllcants as it mere prov1de

promot;on to the senlors__w1th respect to their junlors ,in the

, respective Wings ot Post Office and . SBCO. ‘Slnce the applicants had

chosen to remain 1n SBCO, they cannot der1ve any beneflt out of th1'=

letter dated 8.2.96 and seek repatriation to their eatlier cadre.
A} , B . N ‘ |
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5. We’ have g1ven careful thought to the rival contentlons. It is

not the case of the. appl1cant= that their junlors 1n SBCO Wan have "

been g1ven some~benef1ts under the TBOP/BCR Schemes, wh:ch hae been/
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denled te, them. They are - c1a1m1nq cnly with. reepect tc their

: terctwhale "Junlorc of the Post Off1ce WJng.- In support of their claim,

" they are placing reliance - on the letter dated 8.2.96 (Ann.3/10). We
have carefully perused the contente of this letter, which has been
1qsued in mod1f1cat10n cf TBOP/BCR Schemes. It has been notéd in the
=a1d letter that =ome off1c1alq e.g. UDCe in qBCO, LSG (both 1/3rd and
2/3rd), ‘Post ' Office & RMS Accountants, who ' were senioré hefore '
implementation of ' the schemes were denied higher scale. of pay
adrissible under the 'schemes while “Eome 'junior 'officjais became
eligible for'higher'scale of pay by virtue of their 1ength;of service.
It was decided that such of the UDCs in Circle Office and SBCO, L1SG
\(both 1/3rd and'2/3rd) Post. Office & RMS Accountant s, whose feniority

. was adversely affected by 1mplementatlon of BCR Scheme placing their

juniors in the next hlqher scale of pay, w1ll now. be considered for
the next thher,scaleAfrom the date their immediate junlors became -
eligble./A reading'of these instructions does not give any impression
- whatsocever that this aleo mean that those who have changed ‘their cadre
from one W1ng te another can also claim this beneflt w1th reqpect to
their jumorq in- the erstwhile cadre. The -prayer of the applicants is
not supported by any rule or instructicns on the subject. They4have
been in SBCO all these years and now. they cannot go back -and impinge

upon the rights of those who have continued in the Post Office Wing.
o. In view of the d1=cus=:ons in the precedlng paragraphs, we_find

no nerlt ‘in" the case of the appl:cant Th:s OA is, therefore/
dismissed. No-crder as tc coets., )
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(J3.K. KAUSHIK) . ‘ ) . (A.P.NAGRATH) .
MEMBER (J) R . o MEMBER () .
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